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Han'ble Mr.S. Kasipendian veece Administrative Member

 QRIGINAL APPLICATIJON NO: 557/93
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uearned c0unsel for applicant
. submitted that since the reL;ei prayeu for

in the original appxicatzon has alreaay

been ‘granted, the appLicdtion has become

infructuous ana it can be closed. ve
recom t.he aubm:.ss.ton and dJ.smiss the

applmcatxon as become infrucnuous.
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1, Sresnivasan ﬁ.. Sreekumaran Nair, B. €irish Kumar, Ante Kuriakess,
(epplicants). C/s Mmr. P, Sivan Pillai, Adv., Ernakulam.

2, UODI, threughi the G.M., S.R1ly,, Madras=3.(R=-1)

3. The DiviliPersonnel Officer, S.Rly.,. TUM.(R-2)

4. The Divil.Personnsl Officer, S.Rly., Palghat.(R-3)
5. The Chisf Persennel Officar, S.Rly., Madras-3. |

C/c Mr. P.A. Nehamad, Adv., Ernakulam.



